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INTRODUCTION

I, the Chairman of the Standing Committee on Railways (2008-09) having
been authorized by the Committee to present the Report on their behalf, present
this forty second Report of the Standing Committee on Railways (2008-09) on
“The Railways (Second Amendment) Bill, 2008”

2. The Railways (Second Amendment) Bill, 2008 was introduced in the Lok
Sabha on 20 October, 2008 and referred to the Standing Committee on Railways
for examination and Report by the Hon Speaker, Lok Sabha under Rule 331 E of
the Rules of Procedure and Conduct of Business in the Lok Sabha.

3. In their process of examination of the said Bill, the Committee took evidence
of the representatives of the Ministry of Raillways on 21 November, 2008 and the
Ministry of Law and Justice on 4 December, 2008. The Committee also took a
joint oral evidence of the Representatives of both the Ministries on 6 January,
2009

4. The Committee considered the draft Report at their sitting held on 25 February,
2009 and adopted the same. Minutes of the sittings held on 21 November, 4
December, 2008, 6 January and 25 February, 2009 form Part —I1 of the Report.

5. The Committee wish to express their thanks to the officers of the Ministry of
Railways (Railway Board) and the Ministry of Law and Justice for appearing
before the Committee and furnishing the materia and information which the
Committee desired in connection with the examination of the Railways (Second
Amendment) Bill, 2008 and sharing with them the issues concerning the subject
which came up for discussion during evidence.

New Delhi (BASUDEB ACHARIA)
25 February, 2009 Chairman,
------------------- Standing Committee on Railways
6 Phalguna, 1930 Saka

(v)



REPORT

THE RAILWAYS (SECOND AMENDMENT) BILL, 2008

The Railways (Second Amendment) Bill, 2008 was introduced
in the Lok Sabha on 20 October, 2008 and was referred to the Standing
Committee on Railways on 31 October, 2008 by the Hon Speaker, Lok
Sabha for examination and report thereon. A copy of the Bill is at

Annexure —l.

PURPOSE OF THE BILL

1.2 The bill seeks for insertion of a new section 198A in the
Railways Act, 1989 to enable the Central Government to make rules for
the purpose of sub-section (7) of Section 33 of the Railways Act, 1989
related to the terms and conditions of appointment of the Chairman and
members of the Railway Rates Tribunal (RRT) with retrospective
effect.

1.3 Section 33 of the Railways Act, 1989 stipulates as under:

“There shall be a Tribunal to be called the Railway Rates

Tribunal for the purpose of discharging the functions specified
in this chapter.”



8

1.4 The sub-section (7) of Section 33 of the Railways Act, 1989

stipulates as under:

“Subject to the provisions of sub-sections (5) and (6), the
Chairman and other members of the Tribunal shall hold office
on such terms and conditions as may be prescribed.”

1.5 When the Committee enquired about the purpose for bringing
the proposed amendment, the Secretary, Railway Board replied as

under:-

“The purpose of this particular amendment is to enable the
Central Government to make rulesin relation to the allowances,
salaries and pension of the Chairman and Members of the
Railway Rates Tribunal (RRT) with retrospective effect. What
has happened was, in the absence of this particular amendment,
consequent upon the Fifth Pay Commission’ s recommendations
the Chairman and Members were given the allowances with
effect from 1.1.1999. While the recommendations came into
force on 1.1.1999, the instructions of the Government were that
they should get the alowances and pay with effect from
1.1.1996. In the absence of this particular amendment, these
officers were not able to get the enhanced allowances, pension
and salary. This particular clause will enable us to make good
that particular deficiency.”

1.6 On being asked the reasons for bringing such an amendment

after 9 years to give retrospective effect to the implementation of the
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recommendations of the Fifth Centra Pay Commission in respect of
Chairman and Membes of the Ralway Rates Tribunal, a
Representative of the Ministry of Railway replied as under:

“It is a fact that this has been delayed.......... this deficiency
was not that for the Railway Claims Tribunal. | think since it
was a part of the Indian Railways Act, it was just overlooked. It
was not that there was some intention. You are right in saying
that we could have brought this amendment earlier.
Because of this deficiency, we were not able to give the arrears
which were due to the Chairman and Members of the Tribunal.
We will not be able to do so in the case of Sixth Pay
Commission’s recommendations also till this amendment is

carried out.”

RAILWAY RATES TRIBUNAL (RRT)- FUNCTIONS AND
SERVICE CONDITIONS OF MEMBERS

1.7 In 1920, the Government of India appointed the Acworth
Committee to look into the system of control of rates and fares and
machinery for deciding disputes between Railways and Traders, which
recommended establishment of a Rates Tribunal. In 1926, in
consultation with the Central Advisory Council for Railways,
Government appointed the ‘ Railway Rates Advisory Committee’ to deal

with certain complaints of undue preference, unreasonable rates etc.
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However, the opinion of the Committee was advisory only and the
Committee was not empowered to take cognizance of complaints unless
they were referred to it by the Government. The Committee continued
to function till it was replaced by the Railway Rates Tribunal in 1949.

The Railways Rates Tribunal was constituted by an Act of
Parliament (Central Act 65 of 1948), in the wake of Independence. The
Tribuna came into being with effect from 4 April, 1949.

1.8 The Railway Rates Tribunal (RRT) consisting of a Chairman
and two other Members has one and only Bench at Chennai. The
Constitution, powers and functions of the RRT are as per provisionslaid
down in section 33 to section 48 of the Railways Act, 1989. Extracts
reproduced at Annexure-l| of the Report.

1.9 When the Committee inquired about the main functions of the

Railway Rates Tribunal (RRT), the Secretary, Railway Board replied as

under:
“ The main functions of the RRT are mentioned in section 36 of
the Indian Railways Act. One of its main function is to ensure
that there is no discrimination of freight charged for
transportation of goods by the Railways and act as check and
control on the Railway administration. Section 70 of the Indian
Railways Act says that Railways should not discriminate
among its various users. This Railways Rates Tribunal (RRT) is

to ensure that no discrimination is done. If there is any
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complaint arises on that count, the rail user can go to Railway
Rates Tribunal for redressal. Secondly, if any person is
aggrieved by the charges that are levied, he or she can approach
the RRT. For example, the Indian Railways have rationalized
the routes. If the goods are moved by shorter route after
rationalization, there may be some issue. There are a number of
such issues. An issue is that the chargeable weight is more but
the actual goods which can be carried is lower. That is why
there is some kind of idle freight. All such complaints of a user
against the Railways are dealt with by the Railways Rates
Tribunal.”

The service conditions of Chairman and Members of RRT are

governed by Railways Rates Tribunal (Salaries and Allowances and

Conditions of Service of Chairman and Members) Rules, 1995, which

have been framed in exercise of power conferred under section 198 read
with section 33 (7) of the Railways Act, 1989. A copy of the Rule

together with Amendment given at Annexure-l1l of the Report.

1.11

When the Committee enquired about the basis for the fixation

of salary and allowances of the Chairman and Members of RRT, the

representative of the Ministry of Railway replied as under:-

“The Chairman, RRT is normally equivaent to the High Court
Judge and the members are equivalent to the Joint Secretary of

the Government of India. That is basis.”
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1.12 Conseguent on the revision of pay, allowances and pension
payable to the Central Government employees as a result of acceptance
of the 5" Centra Pay Commission’s recommendations by the
Government, the pay, allowances and pension payable to the Chairman
and Members of the RRT are due for revision with retrospective effect
from 1 January, 1996.

1.13 The revised pay scales and allowances have aready been
granted to the incumbents with prospective effect in view of rules 15
and 17 of Railway Rates Tribunal (Salaries and Conditions of Service of
Chairman and Members) Rules, 1995.

1.14  According to the Railways, the existing Section 198 and also
other sections in the Railways Act, 1989 do not confer any right on the
Central Government to make rules with retrospective effect. Therefore,
to effect revision in salary, allowances and pension to the Chairman and
member of RRT w.e.f. 1 January, 1996 and to provide for accumulation
of earned leave upto 300 days w.ef. 1.7.1997 in consequence of
adoption of 5" Central Pay Commission’s recommendations in case of
Central Government Employees as also in case of judges and Chief
Justice of High Courts and Supreme Court, and aso to extend
pensionary benefits available under Railway Rates Tribunal (Salaries
and Allowances and Conditions of Service of Chairman and Members)
Rules, 1995 to the Chairman and Members and who retired prior to

30.1.99 i.e. the date on which pensionary benefits were made available
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to the Chairman and Members of the RRT , an enabling provision by
way of insertion of a new section 198 A in the Railways Act, 1989 to
confer power on the Central Government to make such rules to give
retrospective effect from a date not earlier than the date of
commencement of the said Act, i.e. 1.7.1990 but no such retrospective
effect shall be given to any such rule so as to prgudicially affect the
interests of any person to who such rule may be applicable, has become

necessary.

1.15 Itis, therefore, proposed by the Ministry of Railways to amend
the Railways Act, 1989 to enable the Central Government to make rules
in respect of salary, allowances and pension of Chairman and Members

of the Rallway Rates Tribunal with retrospective effect.

1.16  According to the Railway Board, similar provisions are aready
in the Railway Claims Tribuna Act, 1987 and the Administrative
Tribunal Act, 1985 vide Section 30 A and Section 36 A respectively and
the relevant rules pertaining to salary and allowances of the Chairman,
Vice Chairman and Members of the Railway Claims Tribuna and
Central Administrative Tribunal have already been revised on the basis
of 5" Centra Pay Commission Scales of pay and alowances w.ef.
1.1.1996.

1.17  On being enquired by the Committee that when the Railways
Rates Tribunal is a part of the Indian Railways Act, 1989 why isthere a
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separate Act for the Railways Claims Tribunal, a representative from

the Railway Board replied as under:-

1.18

“Actually, the Railways Rates Tribunal is a part of the Indian
Railways Act. In fact earlier also the Railway Rates Tribunal
was a part of the Indian Railways Act of 1889.

There were Government Railways as well as private Railways
then. There had been a number of cases then where there was a
difference particularly in the freight rates of the private
rallways and the Government Raillways. | think that at that
particular time they thought that there should be some kind of a
regulator who should get into these cases and there should not
be any discrimination among the users of the Indian Railways
particularly with regard to the rates charged by the different

railway companies whether Government or private.”

When the Committee enquired about the necessity to bring a

new section 198A when the General Clauses Act which dominates all

Acts empowers the implementation of the Act retrospectively, the

representative from the Ministry of Railways replied as under:

“Our administration was also of the view to implement it
within the ambit of existing Act. But the Financial Director and
the Legal Advisor in the Board advised that it can not be
applied with retrospective effect and to include a new clause in

the Railways Act. This delay was caused because of this. We
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thought to give allowances with retrospective effect, but our
legal advisor advised that unless we introduce an amendment

Bill, it can not be done.”

1.19 The views of the Ministry of Law and Justice regarding
addition of a new section —198 A- for the purpose of Section 7 of
section 33 of the Indian Railways Act, 1989 to give retrospective effect
in regard to the implementation of the recommendations in respect of

the Chairman and Members of the Railway Rate Tribunal are as under:-

In fact there is a power aready existing to make rules
prospectively. But there is no power to make rules with
retrospective effect. Unless Statutes provide specific power to
make rules with retrospective effect, the rules can not be made.
Only in Article 309 of the Constitution there are plenary
powers which empower that rules can be made from
retrospective effect. In other statutes, if you want to make rules
to give retrospective effect, Parliament is only competent to
give that specific power. Parliament is fully competent to make
any law with retrospective effect. Of course, that is subject to
Article 20 of the constitution that penal things can not be with
retrospective effect. In fact, this issue was examined in 2006
and we have taken other precedents also and we advised that
without having a specific power to make rule with retrospective

effect, this amendment is necessary.
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1.20  When the Committee enquired if the section 6 of the Generd
Clauses Act which is the parent Act empower government to give
benefits retrospectively even when the parent law provides for only
prospective operation to confer any benefits through rules, the

Secretary, Ministry of Law and Justice replied as under:

“On that it is very clear. Unless you have an express provision
you can not give retrospective effect. That is consistent stand.
There is a difference. For, rules framed under article 309, the
provisions are plenary in nature and you can give retrospective
effect. But in this case, under the statute if there is no express
power you cannot give retrospective effect. It is the position

maintained by the Committee on Subordinate legisation.”

He further added :-

When you are affecting some vested rights we have to have the
express provision in the Act itself. So, the General Clauses Act
Is silent. It neither prohibits nor authorises you to do that.
Since, it is absence of powers, we would like to have an express
power in the Act itsdlf....... This is one time exercise. It is not
necessary for every time a revision is done, we have to amend
the Act. Since there is not power is in the Act that power has
been taken now. So in future, there is not need to amend the

Act. So, retrospectively, you can give effect.
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1.21  On being further asked as to what does the General Clauses
Act, 1897 stipulate about framing of Rules with retrospective effect and
whether there is any provision under this Act by which Rules can be
framed/made retrospectively, the Ministry of Law and Justice in a
written reply stated as under:

The General Clauses Act, 1897 is applicable to the Railways
Act, 1989 for the purpose of interpretation of its provisions,
unless the context otherwise requires. There is no express
provison in the General Clauses Act, 1897 for framing of rules

with retrospective effect.

1.22  The Rallways (Second Amendment) Bill, 2008 intends to serve
the aforesaid purpose. The Bill seeks to incorporate a new section 198 A
in the Railways Act, 1989 which when enacted shall empower the
Central Government to make rules for the purpose of section 33 (7) of
the said Act, which is related to salary allowances and conditions of
services of the Chairman and Members of the Rallways Rates Tribunal

with retrospective effect.

1.23 A calendar of events showing the chronology of various stages

in the process of bringing the proposed amendment is at annexure-1V.

FINANCIAL IMPLICATIONS
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1.24  Regarding financial implications on account of the proposed
amendment, the Ministry of Railways have in their written reply stated

as under:-

“The financial implications on account of allowing salary in the
5" CPC pay scales to the Chairman and two Members of the
RRT w.ef. 01.01.1996 to 30.01.1999 would work out to
approximately Rs. 7.7 lakhs, and in addition, dearness
allowance at the relevant rate admissible from time to time
would be payable. The financia implications on account of
grant of pensionary benefits to the two Chairmen and six
Members of RRT who retired prior to January, 1999 would be
approximately Rs. 1 lakh per year, and in addition dearness
relief at the relevant rate admissible from time to time would

also be payable.

1.25 During evidence the Committee also touched upon the
very aspect of the need of having such a body in the present scenario
when there are no private railways operating. The Committee wondered
if the money being spent on the salary and allowances of the Tribunal
members does commensurate with the benefits accrued out of it and
whether the Tribuna has adequate work at hand to justify its
continuance. The Committee felt the need of an introspection by the
Railways in this matter and exploring the possibility of having a
separate mechanism within rallways itself to look after the work

assigned to this Tribunal or enhancing the scope of this Tribunal.
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*k*
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RECOMMENDATIONS

1. The committee examined the Railways (Second
Amendment) Bill, 2008 referred to them by the Hon
Speaker, Lok Sabha The bill seeksto insert a new section
198 A in the Railways Act, 1989 to enable Central
Government to make rules for the purposes of sub-section
(7) of section 33 of the Railways Act, 1989 related to the
terms and conditions of appointment of the Chairman and
Members of the Railway Rates Tribunal, a quas judicial

unit.

The Committee after hearing the views of the
Representatives of the Ministry of Railways and the
Ministry of Law and Justice on the subject are convinced
that the existing section 198 of the Railways Act 1989 does
not empower the Ministry of Railways to give benefits
retrospectively without bringing an amendment. The
Committee also note that in the absence of express
provision in the General Clauses Act, 1897 for framing of
rules with retrospective effect and the fact that the General
Clauses Act 1897 does not empower the Gover nment under
its section 6 to give benefits retrospectively, the proposed
amendment is necessary in order to enable the Central
Government to make rules in relation to the allowances,

salaries and pension of the Chairman and Members of the
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Railway Rates Tribunal with retrospective effect. The
Committee, therefore, having examined all aspects of the
Railways (Second Amendment) Bill, 2008 recommend

consider ation of the Bill by the House.

2.  While recommending the consideration of the
Railways (Second Amendment) Bill, 2008 by the House, the
Committee also take a note of the fact that the relevant
rules pertaining to salary and allowances of the Chairman,
Vice- Chairman and Members of the Railway Claims
Tribunal (RCT) and the Central Administrative Tribunal
(CAT) have already been revised on the basis of 5 Central
Pay Commission scales of pay and allowances w.e.f.
1.1.1996. They, therefore, deprecatetheinordinatedelay on
the part of the Ministry of Railways in bringing this
amendment after a gap of 9 years to give retrospective
effect to the implementation of the recommendations of the
Fifth Central Pay Commission in respect of Chairman and
Members of RRT. Not convinced with the reply of the
Ministry of Railways for this delay, the Committee hope
that due attention will be paid by the Ministry to such

mattersin futureto avoid delays

***

New Delhi (BASUDEB ACHARIA)
25 February , 2009 Chairman,
6 Phalguna, 1930, Saka Standing Committee on Railways
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= ANEXURE -1

AS INTRODUCED IN LOK SABHA

4 Bill No. 45 of 2008

THE RAILWAYS (SECOND AMENDMENT) BILL, 2008
A

BILL

further to amend the Railways Act, 1989.

BE it enacted by Parliament in the Fifty-ninth Year of the Republic of India as
foliows:—
1. This Act may be called the Railways (Second Amendment) Act, 2008. Short title.

24 of 1989. 2. In the Railways Act, 1989, after section 198, the following section shall be inserted, insertion of
: mow seclion

3 ——— L 198A
“198A. The power to make rules under section 198, for the purposes of sub- Power o
section (7) of section 33, shall include the power to make such rules with retrospective ik
‘effect from 3 date not earlier than the date of the commencement of this A€, BULHO  rasmmemive
sach retrospective effect shall be given to any such rule so as to prejudicially affect  cfrect.
10 the interest of any person to whom such rule may be applicable.”.
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STATEMENT OF OBJECTS AND REASONS

Sub-section (7) of section 33 of the Railways Act, 1989 provides that the Chairman
and other Members of the Tribunal (Railway Rates Tribunal) shall hold office on such terms
and conditions as may be prescribed. Further, section 198 of the Act provides that without
any prejudice to any power to make rules contained elsewhere in this Act, the Central
Government may make rules generally to carry out the purposes of the Act. Accordingly the
Central Government notified the Railway Rates Tribunal (Salaries and Allowances and
Conditions of Service of Chairman and Members) Rules, 1995 which were based on the 4th
Central Pay Commission scales of pay and all While ining the question of
revising the salary, pension and allowances payable to the Chairman and other Members of
the Railway Rates Tribunal with effect from 1-1-1996 on the basis of the reccommendations of
the Fifth Central Pay Commission and to extend the pensionary benefit to those who demitted
the office of Chairman and Members in Railway Rates Tribunal prior to 30-1-1999, the date
from which pensionary benefits were made available to the Chairman and Members, by
suitably amending the relevant rules, it has been observed that there is no enabling provision
in the said Act to give retrospective effect to the rules as provided in the Administrative
Tribunals Act, 1985 and the Railway Claims Tribunal Act, 1987. In order to overcome this
difficulty, it is proposed to amend the Railways Act, 1989 to provide for an enabling provision
to make such rules with retrospective effect not earlier than the date of commencement of the
said Act. : :

2. The Bill seeks to achieve the above objects.

New Devuar; LALU PRASAD.

The 24th January, 2008.
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FINANCIAL MEMORANDUM

Chlu’c!ofﬂuBiHledulainieﬁ_lmuﬂioleMindwhﬂmAﬂ, 1989, to
empomﬂucmﬁnwmmhmhmbiforhpmdfwm(agfm
. 33 of the said Act with mwve‘cﬁeaﬂbmudmmwliqmﬁedawof

mnf&euid&!hmmwﬁhmpeuofwﬂdﬂwﬁmlumyhm
mhmusd-ﬁg,pmimndl[bwmmlemﬁeﬁlimnmd Members of Railway
Rates Tribunal, : :
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MEMORANDUM REGARDING DELEGATED LEGISLATION ’

Clause 2 of the Bill seeks 1o inscrt a BewW section 198A in the Railways Act, 1989, 10
wﬁncawdﬁommtmmk:mlsfamepmuofwim(nofmim
33 of the said Act with retrospective effect from a date not esclier than the date of
Wofﬂuﬁhﬁ.mmm 198A specifically provides that no such
prejudicially affect the interest of

i eﬁwlshlllbegimm-nysuhmlcmlsm
made under section 198A shall

mpummdwmmhmkmhawlmh.mmm
nhobelaidbefm‘eachﬂousuof Parliament.

m:&mnmu;mmmdwmummmmmmmor
them in the Bill itself, The delegation

R-ilvrlymnibwl.hismtpmcﬁublempmme
of Iegislalivepowu'is,mfom,oﬁnmmlw.
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Sy e ANMNEXURE-IT

14 THE GAZETTE OF INDI4 EXTRAORDINARY [Parr II—

31. The Central Government shall have power to—

(a) classify or reclassify any commodity for the purpose of deter-
mining the rates to be charged for the carriage of such commodities;
and

(b) increase or reduce the class rates and other charges.

32. Notwithstanding anything contained in this Chapter, a railway
administration may, in respect of the carriage of any commndlty and
subject to such conditions as may be specified—

(2) quote a station to station rate;

(b) increase or reduce or cancel after due notice in the xmanner

determined by the Central Government, a station to station rate, not
being a station to station rate introduced in compliange with an
order made by the Tnbuml .

(c) withdraw, alter or amend the conditions attached o 2
station to station rate other than conditions introduced in eomplim
with an order made by the Tribunal; and

(d) charge any lump sum rate.

CHAPTER VII
R ¢ Rives T

" 83 (1) There shall be a Tribunal, to be called the Railway Rates
Tribunal for the purpose of discharging the functions specified in th'h
Chapter.

(2) The Tribunal shall consist of a Chairman and two other members
to be appointed by the Ceniral Government,

(3)" A person shall not be qualified for appointment as the Chairman
of the Tribunal unless he is, or has been, a Judge of the Supreme Court
or of a High Court and of the other two members, one shall be a petson,
who, in the op:mon of the Central Government, has special knowledge
of the commercial, industrial op economic conditions of the country, and
the other shall be g person, who, in the opinion of the Central Govern-
ment, has special knowledge and experience of the commercial working
of the railways.

(4) The Chairman and the other members of the Tribunal shal] hold
office for such period, not exceeding five years, as may be prescribed, -

(5) In case the Chairman or any other member is, by infirmity or
otherwise, rendered ineapable of carrying out his duties or is absent on
leave or otherwise in circumstances not involving the vacation of his
office, the Central Government may appoint another person to act in his
place during his absence,

(6) A person who holds office as the Chairman or other member of
the Tribunal shall, on the expiration of the term of his office (not being
an office to fill a easual vaconey). be ineligible for re-appointment to that
office.

(7) Subject to the provisions of sub-sections (5) and (6), the Chair-
man and other memberg of the Tribunal shall hold office on such terms
and conditions as may be prescribed.

0
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Sec. 1] THE GAZETTE OF INDIA EXTRAORDINARY i 15
(8) No act or proceeding of the Tribunal shall be invalidated merely
by reason of—

(z) any vacancy in, or any defect in the constitution of the
Tribunal; or

(b) any defect in the appointment of a persen acting as a Chair-
man or other member of the Tribunal.

34. (1) The Tribunal may, with the previous approval of the Central
Government, appoint such officers and employees as it considers neces-
sary for the efficient discharge of its functions under this Chapter.

(2) The termg and conditions of service of the officers and employees
of the Tribunal shall be such a2s may be determined by regulations.

35. The Tribunal may sit at such place or places as it may find con-
venient for the transaction of itg business. 7

36. Any complaint that a railway administration—
(a) is contravening the provisions of section 70; or

(b) is charging for the carriage of any commodity between two
stationg a rate which is unreasonable; or

(¢) is levying any other charge which is unreasonable,

may be made to the Tribuns!, and the Tribunal shall hear and decide
any such complaint in accordance with the provisions of this Chapter.

37. Nothing in this Chapter shall confer jurisdiction on the Tribunal
in respect of—

(a) classification or re-classification of any commodity;

(b) fixation of wharfage and demwrrage charges (including
conditions attached to such charges);

(c) fixation of fares levied for the carriage of passengers and
freight levied for the carriage of luggage, parcels railway material
and military traffic; and

(d) fixation of lump sum rates.

38. (1) The Tribunal shall have the powers of a civil court under the
Code of Civil Procedure, 1908 for the purpuses of taking evidence on
oath, enforcing the attendance of wiinesses, compelling the discovery
and production of documents, issuing commissions for the examination
of witnesses and of review and shall be deemed to be a civil court for all
the purposes of section 195 and Chapter XXXV of the Code of Criminal
Procedure, 1973 and any refererce in such section or Chapter to the pre-
siding officer of a court shall he deemed tc inzlude a reference to the
Chairman of the Tribunal.

(2) The Tribunal shall also have power to pass such interim and final
orders as the cireumstances may require, 'n:luding orders for the pay-
ment of costs.
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"39. Notwithstanding anything contained in section 37, the Central

Government may make a reference to the Tribunal in respect of any of
the matter specified in that section and where any such reference is made
in respect of any such matter, the Tribunal shall make an inquiry into
that matter and submit its report thereon to the Central Government.

40. (1) The Central Government shall give to the Tribunal such as-
sistance as it may require and shall also place at its disposal any infor-
mation in the possession of the Central Government which that Gov-
ernment may think relevant io any matter before the Tribunal.

(2) Any person duly authorised in this behalf by the Central Gov-
ernment shall be entitled to appear and be heard in any proceedings
before the Tribunal. )

41. In the case of any complaint under clause () of section 36—

(a) whenever it is shown that a railway administration charges
one trader or class of traders or the traders in any local area, lower
rates for the same or similar goods or lower charges for the same or
similar services than it charges te other traders in any other local
area, the burden of providing that such lower rate or charge does not
amount to an undue preference, shall lie on the railway adminis-
tration; . e

(b) in deciding whether a lower rate or charge doeg not amount
to an undue preference, the Tribunal may, in addition to any other
considerations affecting the case, take into comsideration whether
such lower rate or charge is necessary in the interests of the public.

42. The decisions or orders of the Tribunal shall be by a majority -of
the members sitting and shall be final. :

43. No suit shall be instituted or proceeding taken in respect of
any matter which the Tribunal is empowered to deal with, or decide,
under this Chapter,

44. In the case of any complaint made under clause (b) or clause (c)
of section 36, the Tribunal may—

(i) fix such rate or charge as it considers reasonable from any
date as it may deem proper, not being a date earlier to the date of
the filing of the complaint;

(ii) direct a refund of amount, if any, ag being the excess of
the rate or charge fixed by the Tribunal under clause ().

45. Where a railway administration considers that since the date of
decision by the Tribunal there has been a material change in the cir-
cumstances on which it was based, it may, after the expiry of one year
from such date, make an application tp the Tribunal and the Tribunal
may, after making such inquiry as it considers necessary, vary or revoke
the decision. ; v o zl"ﬂ
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46. The Tribunal may transmit any decision or order made by ittoa
civil court having local jurisdiction and such civil court shall execute the
decision or order as if it were a decree made by that court.

41. The Tribunal shall present annually a report to the Centtal
Government of all its proceedmgs under this Chapter.

48. (1) The Tribunal may, with the previous approval of the Central
Government, make regulations consistent with this Act and rules
generally to regulate its procedure for the effective discharge of its
functions under this Chapter,

(2) In particular, and without prejudice to the generality of, the fore-
going power, such regulationg may provide for all or any of the follow-
ing matters, namely: —

(a) the terms and conditions of service of the officers  and em-
ployees of the Tribunal;

(b) the award of costs by the Tribunal in any proceedings before
it;

(c) the reference of any question to a member or to an officer of
the Tribunal or any other person appointed by the Tribunal, for report
after holding a local inquiry;

(d) the right of audience before the Tribunal provided that any
party shall be entitled o be heard in person, or by a representative
duly authorised in writing, or by a legal practitioner;

(e) the disposal by the Tribunal of any proceedings before it,
notwithstanding that in the course thereof there has been 5 change
in the persons sitting as members of the Tribunal;

(f) a secale of fees for and in ctm.uectwn with the proceedings
before the Trihunal.

CHAPTER VIII
CARRIAGE OF PASSENGERS

49. (1) Every railway administration shall cause to be pasted in a
conspicuous and accessible place at every station in Hindi and Eng-
lish and also in the regiona] language commonly in use in the area where
the station is situated,—

(i) a table of times of arrival and departure of trains which
carry passengerg and stop at that station, and

(i?) list of fares from such station to such other stations as it
may consider necessary.

(2) At every station where tickets are issued to passengers, a copy of °

the time table in force shall be kept in the office of the station master,
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- ANRNEXURE -TIT

(TO BE PUBLISHED IN PART-II-SECTION 3-SUB SEZCIiION 1)
OF GAZETTE OF INDIA)

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS
(RAILWAY BOARD)

No. 90/E(0)II/28/1 New Delhi,dt: 47.10.1995

NOTIFICATION

GSR. No. In exercise of the powers conferred by section 198
read with sub-section (7) of section 33 of the Railways Act, 1988
(24 of 1989) the Central Government hereby makes the following
rules, namely:-

1 Short title and commencement - (1) These rules may be
called the Railway Rates Tribunal (Salaries and Allowances and
Conditions of Service of Chairman and Members) Rules, 1995.

{2) They shall come into force on the date of their publi-
cation in the official Gazette.

2. Definitions - In these rules unless the context other-
wise requires, -

ta) "Act" means the Railwavs Act, 1989 (21 of 1983) ;

(b} "Tribunal" means the Railway Rates Tribunal estabiished
under section 33 of the Act. :

L Appointment of the Chairman and the other Members - Appoint-
ment of the Chairman and the other Members of the Tribunal shall
be made in accordance with the provisions of section 33 of Chap-
ter VII of the Act.

4., Pay - (1) The Chairman shall receive a pay of Rs. 8000 per
month if he is or has been a High Court Judge and Rs. 9%000/- per
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month if he is or has been Chief Justice of a High Court or a
judge of the Supreme Court before such appointment.

Provided that in the case of appointment of a person as
the Chairman, who has retired as a Judge of the Supreme Court or
a High Court and who is in receipt of, or has received or has
become entitled to receive any retirement benefits, by way of
pension, gratuity, emplover’s contribution to contributory Provi-
dent Fund or other forms of retirement penefits, the pay shall be
reduced by the gross amount of pension or pensionary equivalent
of employer’s contribution to the Contributory Provident Fund or
any other form of retirement benefits, if any, drawn or to be
drawn by him.

{2) A Member shall receive pay in the Senior Administrative
Grade in the scale of Rs. 5900-6700 {RPS) per month.

Provided that in the case of appointment of a person as
Member, who has retired from service under Central Government or
a State Government and who is in receipt of, or has received or
has become entitled to receive any retirement benefits, by way of
pension, gratuity, employer's contribution to contributory Provi-
dent Fund or other forms of retirement benefits, the pay shall be
reduced by the gross amount of pension or pensionary equivalent
of employer’s contribution to the Contributory Provident Fund, if
any drawn, or to be drawn by him.

5. Dearness Allowance and City Compensatory Allowance - The
Chairman, and a Member shall receive dearness allowance and city
compensatory allowance appropriate to their pay at the same rates
as are admissible to a Group 'A’ officer in the same scale of payv
under the Central Government drawing an equivalent pay.

6. Retirement from parent service on appointment as Chairman or
a Member -

(1) In the case of a sitting Judge of the Supreme Court or a
High Court who is appointed as Chairman, his service in the
Tribunal shall be treated as actual service within the meaning of
sub-clause (i) of clause (b) of paragraph 11 of part D of the
Second Schedule to the Constitution of India.

(2) A Member who on the date of his appointment to the Tribunal,
was in the service under the Central Government or a State Gov-
ernment shall seek retirement from such service before his ap-
peintment to the Tribunal.

7.Leave (1) A person, on appointment in the Tribunal as Chairman
or Member shall be entitled to leave as follows:
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(i) earned leave at the rate of fifteen days for every
completed year of service and proportionate leave for a
part thereof;

(ii) half pay leave on medical certificate or on private
affairs, at the rate of twenty days in respect of each
completed year of service and the leave salary for half
pay leave shall be equivalent to half of the leave
salary admissible during the earned leave;

(iii)Leave on half pay can be commuted to full pay leave at
the discretion of the Chairman or Member, provided it
is taken on medical grounds and is supported by a
medical certificate from the competent medical authori-
Ly

(iv) extra-ordinary leave without pay and allowances upto a
maximum period of one hundred and eighty days in one
term of office.

(2) If the Chairman, or a Member is unable to enjoy full
vacation on account of his occupation with the Tribunal, he shall
be entitled to add the unenjoyed period of vacation to his leave
account;

Provided that the total period of earned leave including the
unenjoved period of vacation shall not exceed 30 days in a year.

Explanation - For the purpose of this sub-rule, ’'vacation’ means
vacation of thirty days in each calender year cobserved by the
Tribunal.

(3) On the expiry of his term of office in the Tribunal,
the Chairman or Member shall be entitled to receive cash equiva-
lent of leave salary in respect of the carned leave standing to
his credit.

Provided that the quantum of leave encashed under this sub-
rule shall not exceed 240 days, including the period of leave
already encashed while in previous service.

(4) The cash equivalent of such leave salary shall include
dearness allowance on leave salary at the rates in force on the
date of relinquishment of office in the Tribunal but shall not
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include Compensatory {city) allowance or any other allowances.

8. Leave sancltioning authority - The chairman shall be the
authority competent to sanction leave to a Member, and the Prosi-
dent of India through the Ministry of Railways (Railway Board)
shall be the authority competent to sanction leave to the Chair-
man.

9 provident Fund -~ The Chairman, or 2 Member shall be

entitled to subscribe to the General Provident Fund at his option
and, in the case of his so opting shall be governed by the provi-
sions of the General Provident Fund Rules.

Provided that if the Chairman, was 2 Judge of Supreme
Court or of a High Court he shall continue to be governed by the
Rules as were applicable to him before his joining the Tribunal.

10, Journeys on tour/transfer - (1) A Chairman who was a
Judge of Supreme Court or of a High Court shall continue to be
governed by the provisions of the Supreme Court or High Court
Judges (Travelling Allowances) Rules for cerving or retired
judges as the case may be as regards his entitlements under this

rule.

) A Member of the Tribunal shall while on tour/transfer
be entitled to travelling allowance, daily allowance, transporta-
tion of personal effects and other similar matters at the same
scales and at the same rates as are applicable to a Group ‘A
officer of equivalent pay scale in the Central Government.

LS Leave Travel Concession/Privilege passes/PTOs for
Chairman and Members - -

(1) On the analogy of the travel concessions extended by
the Ministry of Finance the Chairman and the other
member appointed from a source other than the Railways

will be granted one set of First Class 'A' Complemen—
tary Privilege Ticket Orders Pper annum, which will
include the family also, to be availed of at any time
in the vear exclusively for the purpose of visiting the
home town.

(2) Oun the expiry of the term of office the Chairman and
the other Member appointed from a service other than
the Railways will be allowed one First Class "

complimentary pass for self and wife onmly for journey
from the headquarters of the Tribunal to the home town
and a kit pass for transportation of household effects
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and car, if any, as admissible under the normal rules.

(3) The other member appointed from the Railways will
continue to be eligible for post retirement passes as a
retired Railway officer.

12. Accommodation :(1) Every person appointed to the Tribunal
as Member shall be entitled to the use of an official residence
from the Central Government if available, on payment of license
fee at the rates prescribed by the Central Government from time
to time provided that the Chairman shall be entitled to accommo-
dation on terms as admissible to the serving/re-employed judges
of High/Supreme Court, as the case may be.

(2) Residential accommodation for the Chairman or a Member
at such stations where Central Government accommodation is not
available may be hired on lease by the Central Government subject
to such ceiling on hire-charge as may be specified by the Central
Government from time to time.

(3) When the Chairman, or a Member is not provided with, or
does not avail himself of the accommodation referred to in sub-
rules (1) and (2) he may be paid, every month, house rent allow=
ance as may be admissible from time to time to an officer of
equivalent pay scale in the central government if he is a
Member and at the rate admissible to re-emploved retired Jjudges
of High Court or Supreme Court if he is Chairman.

(4) When the Chairman, or a Member occupies an official
residence beyond the permissible peried, he shall be liable to
pay such additional license fee or other charges as are leviable
under corresponding rules of the Central Government governing
allotment of Central Government accommodation in addition to
being liable to eviction in accordance with the rules applicable
to the officers drawing equivalent pay in the Central Government.

13. Facility of official transport :{(1) Chairman of the
Tribunal shall be entitled to a staff car on the terms as admis-
sible to re-emploved judges of Supreme/High Court.

(2) The Members shall be entitled to the facility of staff
car for journeys for official and private purpose in accordance
with the rules governing use of staff car facilities applicable
to officers of the Central Government drawing equivalent pay.

14, Facilities for medical treatment : The chairman, or Member
shall be entitled to Medical treatment and hospital facilities as
provided in the Central Government Health Scheme and in places
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where the Central Government Health Scheme is not in operation,
as provided in the Central Services medical Attendance Rules,
1944, The Chairman and Members shall be entitled to avail of the
Health Service facilities applicable to the officers aof equiva-
lent pay scale under the Central Government or where there are no
equivalent pay scales to facilities applicable io officers draw-
ing the highest pay scale under the Railway Administration.

15, Conditions or service etc. of the Chairman: Notwithstanding
anything contained in these rules the conditions of service and
other perquisites available to the Chairman shall be the same as
admissible to a serving Judge of the High court or Supreme Court,
as the case may be. ’

16. Appearance before the Tribunal after completion of tenure of
office : On completion of their tenure of office, the Chairman
or the Member shall not plead or act before the Railway Rates
Tribunal in any case referred to the said Tribunal.

17. Residual provision: Any condition of service of the Chair-
man, or Member for which no express provision has been made in
these rules shall be determined by the rules and orders for. the
time being applicable to a Secretary to the Government of India
in the case of Chairman and by the Rules and orders applicable to
Railway officers of Senior Administrative Grade in the case of
Members.

18. Powers to relax rules : The Central Government shall have
power, for reasons to be recorded in writing, to relax the provi-
sions of any of these rules in respect of any class or categories
of persons.

Sadh i85, 2aidl

Secretary, Railway Board

& ex officio Addl. Secretary
to the Government of India

No. 90/E(0)ii/28/1 New Delhi,dt : 47 Oct. 1995
Forwarded for publication to Manager; Government of India
Press, Faridabad (with Hindi Version), o
‘-H/_il‘?
Ll K. Ror )

Dy. Secretary (D)/
Railiway Board
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{Railway Board)
New Delhi, the 7th Japuvary, 1999

G.SR. 37.—In exercise of the powers conferred
by section 198, read with sub-section (7) of seclion
33 of the Railways Act, 1989 (24 of 1989), the
Central Government bereby makes the following rules
further to amend the Railway Rates Tribunal (Salaries
and Allowances and Conditions of Service of Chair-
man and Members) Rules, 1995, namely :—

1. (1) These rules may be called the Railway
Rates Tribunal (Salaries and Allowances and Condi-
tions of Service of Chairman and Members),
Amendroeat Rules, 1998

(2) They shall come into force on the date of
their publication in the Official Gazeite,

2. In the Railway Rates Tribunal (Salaries and
Allowances and Conditions of Service of Chairman
and Members) Rules, 1995 after rule 8, the following
rule shall be inserted namely :—

“8A. Pension:—(1) Every person appoinfed to
the Tribunzl as a Chairman or a Member
shall be entitled to pension :

Provided that no such pension shall be payable to
a Chairman or a Member, as the case may be, if he
has put in Iess than two years of service.

(2) In the case of a Chairman, the pension under
sub-rule (1) shall be calculated at the rate of rupces
one thousand six huadred per annum for each com-
rleted vear of service, subject to the condition that
the aggreeate amonunt of pension pavable under this
rule together with the amount of any pension including
cemmuted portion of pension, if any, drawn or en-
t'tled to be drawn while holding office in the Tribunal,
shall not exceed rupess four thousand per mensem,

(3) In the case of a Member, the pension under
fub-rule (1) shall be calculated ar the rate of rupees
one thousand one hundred eighty six per anpum for
cach completed yuar of service subject to the condi-
tion that the aggregale amount of pension payable
urder this rule topether with the amount of any pen-
ion including commuted purtion of pension, if any,
drawn or entitled o be diiwn while holding
ofhee in the Tribunal, shall not etceed rupees four
thousand per mensem.

[No, 90/E(O)11/28]1)

D. P. TRIPATHI. Secy. Railway Board

& Ex. Officio Addl. Secy,

Foot Note :——1he principal rules were publ:shed

vide number GS.R. 566, dated 17th Octo-
ber, 1965
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ANNEXURE-IV

THE RAILWAYS (SECOND AMENDMENT) BILL, 2008

1989 :

1 July, 1990 :

17 October, 1995 :

CALENDAR OF EVENTS

The Railways Act, 1989 passed. Section 33
provides for the constitution of a Railway Rates
Tribunal (RRT). Sub-section 7 of Section 33
provides that Central Government may prescribe
terms and conditions of service of the Chairman
and Members of the RRT.

Section 198 of the Act empowers Central

Government to make rules to carry out the

purposes of the Act.

Commencement of the Railways Act, 1989.

Centra Government notifies Rallway Rates
Tribunal (Salaries and Allowances and Conditions
of Services and Chairman and Members) Rules,
1995. These rules do not contain any provision for

‘Pension’ for the Chairman and Members of RRT.



1 January, 1996 :

7 January, 1999 :

39

Fifth Central Pay Commission recommendations
were implemented with effect from this date. The
question of revising salary/pension/allowances of
Chairman and Members of RRT w.ef. 1.1.1996

was taken up for examination.

Centra Government notifies Rallway Rates
Tribunal (Salaries and Allowances and Conditions
of Service of Chairman and Members) Amendment
Rules 1998 which provides for grant of Pension to
al the Chairmen and Members who will retire on
or after 30" January, 1999. A Pension of Rs.
1600/- per annum for each completed year of
services subject to a maximum of total of Rs.
4,000/- per mensem fixed for Chairman through
this Amendment Notification. A pension of Rs.
1186 per annum for the each completed year of
services subject to a maximum of Rs. 4000/ per
mensem fixed for Members. Persons who retired
before January, 1999 were not granted Pension
through this Notification as Section 198 of
Railways Act 1989 does not enable Central
Government to make Rules with retrospective
effect.



20 October, 2008 :

40

The Railways (Second Amendment) Bill, 2008 has
been introduced to insert a new section 198 A by
which the Centra Government would be
empowered to make Rules with retrospective effect
so that Pension can aso be paid to persons who
retired from RRT before January, 1999 by issuing
necessarty Amendment to the Rallway Rates
Tribunal (Salaries and Allowances and Conditions
of Service of Chairman and Members), Rules,
1995.

Since under the existing Section 198, Government
can make rules only from prospective dates, this
Second Amendment Bill proposes to insert a new
section 198 A to enable the Central Government to
make Rules with retrospective effect also to confer
pension and other benefits to the retired Chairmen

and Members.
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MINUTESOF THE EIGHTH SITTING OF THE STANDING COMMITTEE
ON RAILWAY'S (2008-09)

The Committee sat on Friday, the 21¥ November, 2008 from 1100 hrs. to
1230 hrs. in Committee Room ‘C’, Parliament House Annexe, New Delhi.

PRESENT

SHRI BASUDEB ACHARIA - CHAIRMAN

MEMBERS

LOK SABHA

Shri S. Ajaya Kumar

Smt. Suman Mahato

Shri H.D. Devegowda

Shri Giridhar Gamang

Shri Ananta Nayak

Shri Kishan Singh Sangwan
Shri K. Subbarayan

Shri C.H. Vijayashankar

©CONOOTAWN

RAJYA SABHA

10. Shri Nandi Yellaiah

11. Shri Lalit Kishore Chaturvedi
12.  Shri Tarini Kanta Roy

13. Shri N. Balaganga

14. Shri Abani Roy

SECRETARIAT

1.  Shri S. Ba Shekar - Joint Secretary
2. Shri V.S Negi - Director
3. Shri Y.M. Kandpal - Deputy Secretary - 11
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Representatives of the Ministry of Railways (Railway Board)

1. Shri K.C.Jena Chairman, Rallway Board & Ex-officio
Principal Secretary to the Govt. of India.

2. Shri Shri Prakash Member Traffic, Railway Board &
Ex-officio Secretary to the Govt. of India.

3. Shri Mathew John Secretary, Railway Board

2. At the outset, the Chairman welcomed the Members of the Committee and
representatives of the Ministry of Railways to the sitting of the Committee. The
Committee, thereafter, took oral evidence of the representatives of the Ministry of
Railways on the “Railways (Second Amendment) Bill, 2008 for insertion of a new
section 198A in the Railways Act, 1989 enabling the Central Government to make
rules related to the terms and conditions of appointment of the Chairman and
Members of the Ralway Rates Tribunal with retrospective effect. The evidence

remained inconclusive.

3. The Committee also decided to call the representatives of the Ministry of
Law and Justice to seek lega interpretation of certain rules pertaining to the
proposed amendment. The verbatim record of the proceedings has been kept.

4. The Committee then adjourned.
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MINUTES OF THE NINTH SITTING OF THE STANDING COMMITTEE
ON RAILWAY'S (2008-09)

The Committee sat on Thursday, the 4™ December, 2008 from 1500 hrs. to
1545 hrs. in Room No.‘139', First Floor, Parliament House Annexe, New Delhi.

PRESENT

SHRI BASUDEB ACHARIA - CHAIRMAN

MEMBERS

LOK SABHA

Dr. Dhirendra Agarwal

Shri S. Ajaya Kumar

Shri Giridhar Gamang

Shri Mahesh Kumar Kanodia
Shri Manik Singh

Shri Laxmanrao Patil

Shri Kishan Singh Sangwan
Shri Igbal Ahmed Saradgi

0. Shri C.H. Vijayashankar

ROONOOOAMWN

RAJYA SABHA

11. Shri Motilal Vora
12. Shri Satyavrat Chaturvedi
13. Shri Lalit Kishore Chaturvedi
14. Shri Shreegopal Vyas
15. Shri Tarini Kanta Roy
16. Shri Abani Roy
SECRETARIAT

1. Shri S. Ba Shekar - Joint Secretary
2. Shri V.S. Negi - Director
3. Shri Y.M. Kandpal - Deputy Secretary - 11



Representatives of the Ministry of L aw and Justice

1. Shri T.K. Viswanathan - Law Secretary
2. Shri N.L. Meena - Additional Secretary
3. Dr. Mukulita Vijayawargiya - Deputy L egisative Counsel

2. At the outset, the Chairman welcomed the Members of the Committee and
representatives of the Ministry of Law and Justice to the sitting of the Committee.
The Committee, thereafter, took oral evidence of the representatives of the Ministry
of Law and Justice on the subject “Railways (Second Amendment) Bill, 2008”. The

evidence remained inconclusive.

3. The Committee also decided to have a joint evidence of the representatives of
the Ministry of Railways (Railway Board) and Ministry of Law and Justice to seek
clarification on some points pertaining to the proposed amendment. The verbatim
record of the proceedings has been kept.

The Committee then adjourned.
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MINUTESOF THE ELEVENTH SITTING OF THE STANDING
COMMITTEE ON RAILWAY S (2008-09)

The Committee sat on Tuesday, the 6" January, 2009 from 1100 hrs. to
1145 hrs. in Committee Room ‘D’, Parliament House Annexe, New Delhi.

PRESENT

SHRI BASUDEB ACHARIA - CHAIRMAN

MEMBERS

LOK SABHA

Dr. Dhirendra Agarwal
Shri S. Ajaya Kumar
Shri Bapu Hari Chaure
Shri Lal Singh

Shri Manik Singh

Shri K. Subbarayan
Shri C.H. Vijayashankar

ONOOAWN

RAJYA SABHA

9. Shri Motilal Vora

10. Shri Nandi Y €llaiah

11. Shri Lalit Kishore Chaturvedi
12.  Shri Shreegopal Vyas

13. Shri Abani Roy

SECRETARIAT

1. Shri S. Ba Shekar - Joint Secretary
2. Shri V.S. Negi - Director
3. Shri Y.M. Kandpal - Deputy Secretary - 11
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Representatives of the Ministry of L aw and Justice

Shri T.K. Viswanathan - Law Secretary
Shri N.L. Meena - Additional Secretary
Dr. Mukulita Vijayawargiya - Deputy L egisative Counsel

Representatives of the Ministry of Railways (Railway Board)

Sh. K.C. Jena - Chairman, Railway Board &
Ex-officio Principal Secretary to the Govt of India
Shri Shri Prakash - Member Traffic, Railway Board &

Ex-officio Secretary to the Govt. of India

Sh. K.B.L. Mittdl - Secretary, Railway Board

At the outset, the Chairman welcomed the representatives of the Ministry of

Law and Justice and the Ministry of Railways (Raillway Board) to the gtting of the

Committee. The Committee, thereafter, took joint oral evidence of the

representatives of the Ministries on the subject “The Railways (Second Amendment)
Bill, 2008”. The evidence was concluded.

3.

A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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PRESENT

SHRI BASUDEB ACHARIA - CHAIRMAN

MEMBERS

LOK SABHA

Smt. Suman Mahato

Shri Giridhar Gamang

Shri Anwar Hussain

Shri Mahesh Kumar Kanodia
Shri Manik Singh

Shri Ananta Nayak
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8. Shri Satyavrat Chaturvedi
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10.  Shri Shreegopal Vyas

11. Shri Tarini Kanta Roy

12. Shri Abani Roy

SECRETARIAT

1. Shri S. Ba Shekar - Joint Secretary
2. Shri V.S. Negi - Director
3. Shri Y.M. Kandpal - Deputy Secretary



48

2. The Committee considered the Draft Report on ‘The Ralways (Second
Amendment) Bill, 2008 and adopted the same without any change.

3. The Committee authorized the Chairman to finalize the Report after making
consequential changes, if any, arising out of factual verification by the Ministry of

Railways (Railway Board) and present the same to the House.

The Committee then adjourned.

*k*



